FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
VEMB LIFESTYLE PRIVATE LIMITED OPERATING IN

MANUFACTURING OF WEARING APPAREL EXCEPT FUR APPAREL,

AT MUMBAI, MAHARASTRA
Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

1. | Name of the corporate debtor along with PAN/ CIN/ | Vemb Lifestyle Private Limited
LLP No. CIN: U18101MH2005PTC154498
2. | Address of the registered office Gala No.13A, 1st Floor, Zakaria Industrial
Estate, Marol Maroshi Road, Andheri (East),
Mumbai, Maharashtra, India - 400059
3. | URL of website Not Available
4. | Details of place where majority of fixed assets are | Andheri, Mumbai, Maharashtra
located
5. | Installed capacity of main products/ services N.A. as the business has no operations
6. | Quantity and value of main products/ services sold in | NIL
last financial year
7. | Number of employees/ workmen NIL
8. | Further details including last available financial |Sending request by email to
statements (with schedules) of two years, lists of vemb@resolvegroup.co.in
creditors are available at URL:
9. | Eligibility for resolution applicants under section |Sending request by email to
25(2)(h) of the Code is available at: vemb@resolvegroup.co.in
10.| Last date for receipt of expression of interest 26/07/2025
11.| Date of issue of provisional list of prospective | 05/08/2025 (Estimated)
resolution applicants
12.| Last date for submission of objections to provisional 10/08/2025 (Estimated)
list
13.| Date of issue of final list of prospective resolution | 20/08/2025 (Estimated)
applicants
14.| Date of issue of information memorandum, 25/08/2025 (Estimated)
evaluation matrix and request for resolution plans to
prospective resolution applicants
15.| Last date for submission of resolution plans 24/09/2025 (Estimated)
16.| Process email id to submit Expression of Interest vemb@resolvegroup.co.in

Sd/-
Anurag Jain

Resolution Professional, Vemb Lifestyle Private Limited
IBBI Registration No: IBBI/IPA-001/IP-P01049/2017-2018/11732
Registered Address: 1401 Oriental Heights, Sector-44, Plot-158, Seawoods West, Navi Mumbai,

Mabharashtra-400706

Communication Address: c/o. Resolve—IPE Private Limited,
Office No. V-3073, Akshar Business Park, Sector-25, Vashi, Navi Mumbai-400705

Process Specific Email ID: vemb@resolvegroup.co.in

IBBI Registered E-mail: ipanuragjain@gmail.com; AFA Valid upto: 30/06/2026

Date: 11/07/2025; Place: Navi Mumbai
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FINANCIAL EXPRESS

Public Notice

TO WHOMSOEVER IT MAY CONCERN
| This &5 1o inform the General Public that foBowing share certificate of TATA STEEL
|LIMITED hawing its Registered office 2t Bombay House, 24 Homi Mody Street, Fort,
| Mumbai, Maharashtra, 400001 registersd in name of the following Sharsholden's have
{beeniosithem,

| Nameofthe | Folio |Certificate] Distinctive No(s) | No.of
shareholder No. No.(s) from to Shares

Abdufkarnim Vasilbeg | STADNN 2221 NA 802711-803150 440

Mirza (Deceased) 156435431-156435480 | 50

| 230287951-230286154 I_EEIEI-_
| J26795791-326795805 | 15

369460572-368460925 | 354

_ Total 1063
| The Public are hereby caufionad against purchasing or dealing in any way with the above
referred share cerificaies.

|Any parson who has any claim in respact of the said share certificate’s should lodge such
| claim with the Company or its Regisirar and Transler Agents MUFG Intime India Pvt. Ltd,
\C-101, 1st Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West), Mumbai,
\Maharashtra-400083 TEL: 022 - BB5E B434 wilhan 15 days of publicabon of this nolice
| after which no ciaim will be entertained and the Company shall proceed 1o issue Duplicate

| Share Cerlificalels. MAME OF LEGAL HEIRS
| Place: Mumbai, Maharzshira-400001 Pathan lsmat R
| Date : 0OM0T2025 Nazura Javed Kutty

[ Foernarly kit a3 Suraksha Assel Raconstruclion Privade Limilad)
(CIM: UT4120MHZ015PLC2GBE5T)
Regd. office; ITI House, 36, Dr. R.K. Shriodhkar Road, Parsl East,
Mumbai -400012, Tel: +91 22 65093635

SALE OF NON - PERFORMING LOAN THROUGH

SSUH Ak SURAKSHA ASSET RECONSTRUCTION LIMITED

S EEET WLt

E-AUCTION (SWISS CHALLENGE METHOD)

suraksha ARG is inihe process of conducting sale of its Non-Performing Loan
undar Swiss Challenge hMethod (SCM) for Nokda Medicare Centre, The
Proposad Sale will be conducted in accordance with the Master Direclion -
Reserve Bank of India (Transfer of Loan Exposures) Directions, 2021 and
applicable law.

Suraksha Arc Invites Expression of Interast from aligible Schaduled
Commercial Banks, Small Finance Banks, Asset Reconstriction Companies,
Men-Banking Financial Companies and All India Financial Instiiuticns o
parficipate in ihe Proposed Sale through a bid process, which will be conductad
throwgh an e-auction, Enfiies interested in participating in the bid process may
axprass hasr interasl by stbmutling an “Expression of Inlarast”. |1 may ba notad
that entities interesied in participating in the Praposed Sale are raguired o
execute 3 non-disclosure agreement. Howeaver, please pole thal the ransfer
will be subject fo final approval by the CompetentAuthonty of the Suraksha ARC
and subject io applicable regulations issued by the Reserve Bank of India {FBI)
The zale shall be on "Asz s Where is and a5 s Whatls basis” ard wilhoul recourse
basis. Eligibde biddars are requested o nfimate their willingnass o parbcipate
by way of an Expression of Inleregt. Suraksha ARC has appointed Special
Situation Advisors (India ) Private Limited as advisors for sale ol financial assels.

Faor details on the aligibiity 1o paricipate in the bid process and for submission
af Exprassion of Interast, please visit surakshaarc.com. Further, for any quenas,
pleaze feel free to reach cul at audumbar. koltharkarn@speclalsituation.in

Date: 11.07.2025
Place: Mumbai

HERO FINCORP LIMITED
CIN: U748980L1991 PLCO46774

. ' Hero
Regd. Dffice: 34, Community Centre, Basant Lok,

FINCORP Vasant Vihar, New Dalhi-110057

MNotice is hereby given thal the Cerlificate(s) for the under
mentioned Equity Shares of the Company have been losl /
misplaced and the holder(s) / purchaser(s) of the said Equity
Shares have applied to the Company to issue duplicate Share
Certificate{s).

Any person who has a claim in respect of the said Shares
should lodge the same with the Company at its Registerad Office
within 21 days from this date eise the Company will proceed to
issue duplicale cerificate(s) to the aforesaid applicants without
any further intimalion.

Folio Name of No of | Distinctive Nos. | Certificate Nos.
No. Shareholder | Shares From To From To
0435996 DUDA N 1000 |1339641-1340640 1212
KHAMBHALA
Dated : 11/07/2025 DUDA N KHAMBHALA

[Name of Shareholder(s)]

Name and Registered Office address of Company :
LLOYDS METALS AND ENERGY LIMITED.
ADDRESS: POLT NO, A-1-2, MIDC AREA, GHUGUS, CHANDRAPUR
DISTRICT-442505, MAHARASHTRA,INDIA,

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

VEMB LIFESTYLE PRIVATE LIMITED
OPERATING IN MANUFACTURING OF WEARING APPAREL
EXCEPT FUR APPAREL, AT MUMBAI, MAHARASTRA
Under Regulation 364 (1) of the Insolvency and Bankruptcy Board of India
{Insolvancy Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

|1, |Mame of the comporate deblor aong with Wemb Lifestyle Private Limited
(PANJCIN/LLPNo, CIN: UTE1DIMH20OSPTCI54408
|2, |Address of the registenad offica Gala N, 134, 151 Floor, Zakam incustrial
Esiate, Marol Marashi Road, Andhen (East)
Mumbai, Maharashira, India - 400055

Mol Available

Anchen, Mumbai, Maherashia

| {3, |URL of websile

| |4, |Datais of place where majority of fived
] aszals ars locabad

{15, |Installed capacity of man proguctsd services [NLA a5 the DUsiess has no oparafions

|60 |Quantity and vaiue of main producks! RIL

services sold in fast Snancial year
|17, |Rumber of ernpiayess’ warkman MIL

| B [Furiher datails including last evailable Sanding requast by email to
financial slzlements |with schedules) of ftaa | vembiTiresalvegroup.ciin

] years, lisls ol credibars ara-aeailable at LUBL:
| |5 |Eligibdity for resolufion applicants under Sarding request by email o
__{sactian 25(2)(h) of the Lode is availabla at: |vembi@resotvegroup.o0.n_
| 10, |Last date for recaipt of expression of 26072005

nierast

| |11 | Dale of issua of pravisional fist af DHAE/2025 (Esfmaled)
| presgecingg resslubon aoplicants
| |12, |Last date for submiszion of ohiecsions 1o 1H0B2025 (Estimated)

| provnsional k=

| (13, | Date of issue of fnal st of prospective

| |_|reseiution apphcants

14, |Date of isswe of information mamosandumm,
evaluation matrix and request for resalution
_|plens &2 praspective resalubon applicants N ST
15. |Last date for subrmissian of resokition plans | 24082025 (Estenated)

20NB/2025 (Estmated)

25/08/2025 (Estrnated)

Phone: 011-4948 7150 | Fax: D11-4948 7197-58

E-mail; lifigationcherofincorp.com | Website: www herofincorp.com

HOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT, 2002

Motice iz heraby served o
1. Wiz Harisons | Borrower/Addresses Mol J Throwgh ifs Propriefor Mr. Kishore
Hariram Ghugh, Having its office at: Shog Mo, 172, Sactar 3007, Powai Chowk, Uikas
Nagar, Thang, Maharashira-421003 Email Id; KishorecheghTiagmail.com Mobds No.-
SE00GE23400 Alse at Shest No. 2, U NG, B1/82 183, N R Shree ram Takies, Ulhasnagar-4,
Mzharashira-32 1002
2. Mr, Kishore Hariram Chugh{Co-Borrower/Addressee No.2 ) Propriefor, Residing at:
Aozaita Complax, © wing, S02/Asdin Building Barave - Villaga, Near Additional
Commessionar Ofica Kalvan Email id  Kishorachugh?Gadgmai com Mobé: Ro-
SEO0R2 3400
3. Mrs, Anushika Kishore Chugh (Co-Borrower/Addressee No.3 | Residing at: Rosalle
Complex, T wing, 302 4sdn Bulkding Barave V@age, Additional Commissioner Offce
Kahyan Email |d: KishorechughTBe@gmail.com Mobile Mo.- 3320623400
The abovementioned Borrowers had enterad intg FACILITY AGREEMENT DATED 30.07.2022
wilht My's. Hero FinGorp Limited (herginafier reterred to as "HFCL') having its Registerad
Dffice at 34, Community Centra, Basand Lok, Vasant Vibar, New Defi-1 10057, for availing
Rs, GO.50000- (Rupees Sidy Lakhs Ffty Thousand Oaly) [hereinalier referred to. as
“financial facilty™] in the form of Loan against Property vide Sanction Lelier bearing Mo
2901 9052 dated 30.07 2022,
In onder i0 secure the aforasaid financial facilities, vou the Addresses No. 2 executed
Mamgrandum of Deposit of fitle deads daled 18.08.2022 & favor of HFGL, with respect to
(he following property,
FROPERTY: "Flat Mo, 902, Sth Floor, admeasuring 649 sq.0 carpel along with open
terrace of 60 sg.f, C-Wing, Aspen Building, Rosalle, CHEL, Barve Village, Survey No. B
. Hisga Mo, 10,11,& 13, Survey No. 8, Hissa No. 1 & 2, Survey No.8, Hissa Mo, 7, Kalyan
(W} , Districl Thane, Mumbai Maharashira-421301."
The above-mentionad properties shall herginafter referred 10 as “Secured Assels”™. The
aecurad Assal has been mortgaged fo HFCL as securitycollateral 50 a5 io securs fhe dug
regayment of lean iogether with the mberest and other charges. Hows'ver, the Bormawer
defaulied in due repayment of Loan alongwith intarest and othar charges. In this egard,
Demand Notice w's 13(21 of the Securitizabon and Reconstruction of Financial Assets and
Enforcement of Securdly Interest Act, 2002 (harenafter réfermad to as "SARFAES] Act,
20027}, was send to the last known addresses availabie of the aforesaid Borrowear with HFCL
but sarme of the Noticas remained undedvesad,
By way of this publication, HFCL hereby ance again call upon the above menbioned Borrowers
I pay the enfire guistanding due Rs. 61,34,873.80 (Rupee Sixty One Lakh Thirly Four
Thousand Eighl Hondred Seventy Three and eighly Paisa Only) due as on 02.06.2025
within &0 days of the publication af this Naotica, fa@ng which HFGL shall take all necessary
actions undar all ar any of the provisions of SARFAEST Act, 2002 against the Secured Assets
inchuding faking possessicn and a8 of the Securad Assats of the Borrower andfor Co-
borroars and any other achion of relsf as may be provided unger SARFAESTE Act, 2002,
Furthes, i pursuance o the peovisions of Section 13{13) of SARFAESI Act, 2002, the
Borrgwars are heraby prohibied from seling/transierring or alienating either by way of sala/
leage or deal with the aforesasd Secured Assets, in any mannar, whatsogver, In contravention
with the provisions of aforesasd Loan Agregments and/or SARFAES] Act, 200E,
The Public™ &t farge is atso hereby informed that they should not deal, in amy manner,
whatsoever, with the aforementionad Securad Assels as HRCL has the First and Exclusive
Charge over ihe same,

Date: 11.07.2025
Place: Mumbai

-, Authorized Officer
Hero FinCorp Limited

16, |Procass email id fo submit Exprassion of vembi@resalvegroup.co.in
Infaresd

Sdi-

Anurag Jain

Resolution Professional, Vamb Lifestyle Private Limited

BB Fte-gistmtiun No: IBEIPA-00 1 AP-POT 0420 T-201 B1 732

Renistered Address: 1401 Oriental Heaghts, Sechar-d4, Fig-158,

Seswoods West, Mavi Mumbai, Maharashira-400706

Commaunication Address: oo, Resolee-EPE Private Limited,

Offiee No, Vo073, Akshar Bumness Park. Sector-25, Vashe, Nav Mumbai-4a07ds
Process Spacific Email ID: vemb@resolvegroup.co.in
|EBI Registered E-mail: ipanuragjainiigmail.com;

| Date: 11/07/2025;
AFA Valid upto: 3010612026

P e L S

SIMPLEX REALTY LIMITED
GING LAT1100H 131 2PLCO0ES
Registered Office: 30, Keshavrao Khadye Marg,
San Gadge Mahanaj Lok, Mumbai-400 011
Telaphona; 022 23E2A51
Wabsile: www smplizgroup.com | Emall compar-secratin & sinples-group com

SINNPLEX

Wil mmALTY LTD

dorel §o Canara Bank

WA ERRS AT &,
Asset Recovery Management Branch-Canara Bank Buildings,

4th Floor,Adi Marzban Path,Ballard Estate, Mumbai-400001
Tel: 8655948019/8655948054, Email: cb2360@canarabank.com

ARMB/DOLLYBHAVIK/REDEMPTION/2025-26/SK DATE: 10.07.2025

REDEMPTION NOTICE [SECTION 13(8)] TO BORROWER/ GUARANTOR/MORTGAGOR

Security Asset Id 200065204409, Security Interest Id 400064339679

To the Borrower/Guarantors/Mortgagor:
1. Mrs. Dolly Bhavik Jain
Shop No 3, Sai Jewellers,lrani Chawl, Ganpatro Kadam Marg, Near Fish
Land Hotel,Worli Mumbai Maharashtra 400018. Also at- Room No 9,
Ground Floor,Building No D- 17, Shanti Sadan,Chs Ltd, Anik Village, Mmrda
Colony,Vashi Naka, Chembur Mumbai 400074
2. Mr. Bhavik Ashok Jain, Shop No 3, Sai Jewellers,Irani Chawl, Ganpatro
Kadam Marg, Near Fish Land Hotel,Worli Mumbai Maharashtra 400018
Also at- Room No 9, Ground Floor, Building No D- 17, Shanti Sadan, Chs
Ltd, Anik Village, Mmrda Colony,Vashi Naka, Chembur Mumbai 400074
SUBJECT: Notice for exercising the right of redemption under Section 13 (8)
of the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 (hereinafter referred to as “the Act”).
The undersigned being the Authorized Officer of Canara Bank, ARM Branch,
Mumbai (hereinafter referred to as “the secured creditor”), appointed under
the Act do hereby issue this notice, under Section 13(8) of the Act read with
Rule 8(6) of the SARFAESI Rules, to you all as under:
As you all are aware that the secured creditor had issued the Demand
Notices, under Section 13(2) of the Act, on 11.12.2024, to the borrower/ firm
Mrs. Dolly Bhavik Jain the mortgagor and the guarantors (above mentioned
names), demanding to pay an amount of Rs.35,16,365.86 (Rupees Thirty
Five Lakhs Sixteen Thousand Three Hundred and Sixty Five and Paisa
Eighty Six only) and interest stated thereon within 60 days from the date of
receipt of the said notices.
Since, the Borrowers / Firm, the mortgagors and the Guarantor (above
mentioned names) having failed to repay the amount mentioned in the above
said demand notices, the Authorized Officer under Section 13(4) of the
Act had taken symbolic possession of the secured assets described in the
Possession Notice dated 27.05.2025. Further, the said symbolic possession
notice was duly published in The Financial Express and Pratahkal
newspapers on 31.05.2025
You all are hereby given a last and final opportunity to redeem and reclaim
the secured assets, which are in possession of the secured creditor,
within 30 days from the receipt of this notice, by discharging the liability of
Rs.35,16,365.86 (Rupees Thirty Five Lakhs Sixteen Thousand Three
Hundred and Sixty Five and paisa Eighty Six only) as on 07.12.2024, plus
subsequent interest, costs and expenses in full (from 08.12.2024 onwards),
failing which the sale notice under the Act will be published in the newspaper
specifying one of the following modes mentioned below, to sell the secured
assets: i. By obtaining quotations from the persons dealing with similar
secured assets or otherwise interested in buying assets; or ii. By inviting
tenders from the public; or iii. By holding public auction including through
e-auction mode; or iv. By private treaty.
As per Section 13(8) of the Act, you are entitled to redeem the secured Assets
at any time before the date of publication of sale notice in Newspapers, failing
which your Right to redeem the mortgaged property as per Section 13(8) of
the Act shall stand extinguished.

(Details of Security Assets)

Name Of Title Holder

S.No. Immovable

Flat Room No.9, Ground Floor,
Building No.D-17, Shanti Sadan C.H.S.
Ltd. Anik Village, MMRDA Colony,
Vashinaka, Chembur, Mumbai- 400074

Mrs. Dolly Bhavik Jain

This is without prejudice to any other rights available to the secured creditor
under the subject Act/ or any other law in force.

Thanking You.

Sd/-

Canara Bank Authorised Officer

NOTICE OF THE 112" ANNUAL GENERAL MEETING AND E-VOTING

Annual Genaral Meeting:

Matica is haraby gwen that The 112" Annual Ganeral Magting [the AGM' tha Mealing] of Smplex Raally
Limited (the Comoary] wil be scheduled on Wednesday, the 8% Auwgust, 2025 a1 12 noon [IST)
through Video Conterance [VC) / Odher Awdio Visual Maans (QAVN) ONLY prosidad by b
Mationa! Securiies Depostory Limited (MSOL) 10 transact the bisingss as set aud in he Motice
comvening the AGM. This is in complance with tha applicable provisions of fhe Companies Act, 2013
(e Acti-and the Bules made thereundar and in secordance with the Ganeral Chicartar Nes, 142020
datad 87 April, 2020, TR2020 dated 137 Apel, 2020, 202020 daled 5 May, 2020 and subsequeni
CECifars issusd In this negard, the lales being 020024 dated 157 Septamber, 024 Bsued by he
Ministry of Goeporats- Affars {collectivaly refamed to as WCA Cinuans') and Circular Noe SEBIHOVGRDY
CMOUCIRPRO20E dabed 12° Way, 2020 and subsaquant croulars issued in ths regand. the &ies!
being SEBIHOCFOVGRD-PoD-2P - CIRR024/1.33 dated 3° Ochober, 2024 t=suad by the Secunlies
arel Exchange Board of Incky SEBD granting relaxations for dispatching physcal coples af the Anaual
Raport and Motice af Meating io Membars.

I campliance with sbove Circulars, the Company has sent the Motics o the AGM alang with tha
Anngal Boeporl 2024-25 on Tharsday, e 100 July, 2025, Ihiough alectronie mode anly B Bhosa
Membars whosa e-maf addresses ara ragistered with the Company or Registrar & Trarsfar Agert end
Deapeesiloeies, The recuinernint ol sending prisscal copies of the Moce of fhe AGM has been dispordad
with vide abave-mentioned Circulars

Furiher, i epcordance wilh Regulation 36115b) of the SEBI |Li=ting Obigatons ard Disclosura
Raguiramanis) Regulabans, 2015, | the SEBI Lishng Regulalions |, a laltar is baing 2ant 1o ha
Membsars whose email addressas are nat regigtered with the CompanyDPF, providing 8 web-link foe
accessny 1he Annual Feporl 202425,

The Arnual Repor 202425 ol the Company, fdsrala, conlaining $he Malica ol the AGM s avaliabls
o the website o the Company-al: htips:fssmplex-group.com/Simplex_update/Really_Lid/
ANNUALYAOREPORT/Smplex2iHaallyie20Lid % 2085% 202025 pdl and on the wabsite of
the Skock Exchange viz, weow bseindacom . A copy of 1he same s also avalabie on the websha of
Malional Securifies Depostory Limiled [NSOL' &l wivws evating nsdlLcom.

Ramabe e-voling:

Ini complance wilh Secticn 108 of the Act read wilh Bufe 20 of the Companies {Management and
Administrabon) Rules, 2014, as amandad frem lime B Bme, The Secreladal Sandad on General
Meslings (55-2) Esued by tha Instilute of Compary Secretanes of Indz and sub-clausa (1) &-(2) ol
Haguiason 44 of the SER Listing Hegulations, the Gompssny & provckng 10 ds Memers (he gty
of remate a-voting balore &5 well a5 duing the AGM in respecl of the business to be bensacled al
tha AN and for this purpess, ®e Company s ergaged the services of NSDL lor tciltabng vating
theough eleciranic means.

The Mambers may cast thair vobas using an elactionic voting gysiam from 8 place ather than venos
o the AGM ['remole g-voling’). The remate g-wabing perod will commence on Sunday, the
3* August, 2025 at 9:00 ame a0 wil and an Tuesday, the 5* Awgust, 3025 at 5:00 p.m. During
Ihis pevicd, Mambsars ol s Campany, hokding sharas aittar in pleesical leemoor in Deésmasanalizad kam,
a5 on Wadresday, the 300 July, 2025 [*Cut-Of Date”], may cast their wale by remale e-voting, The
famtatn eoding shal not bealowed benvand - said daba ard lime and the a-mtng misduls shal
be disablad by NSDL far voiing thereatier

The detaied ingbuctions for remole e-valing are glven In the Malice of the AGM, Members are
rapaesiad o nate the following:

. Tha ramale axaling facily would b avsElabls duing tha Tollowing pasod
Commencemant of remate e-voling |From 9:00 a.m. Sunday, the 3rd  Augusl, 2025 |
End of remaote e-voling Upte 5:00 pom. on Tuesday, the Sth August, 2025 !

The ramate 2-wating module shall be disabled by WSDL for vofing thereafiar and Mambers wall mal
B afoansd 10 woba eecirirecaly beavord Ihe sad date dnd T

b, Thee vodng rghts of the Members shal bein propanion & ther share of the pakd-up equity share
capilal of the Company as on 'Wednesday, the 307 July, 2025 ['Cut-0ff Date’) The fachity al
Feile G-yobirg Syshim sl 50 De mice dvaitabhe manng B Mealing and tha Membes afendrg
the Meeting, who have not already cast their vote by remale a-woding shall be =bla o exercizs ther
right dusing the Meeling, A persan whose name = reconded in the Regeter of Members | Regislar
of Benelizial Oraners ag on the Cuf-Céf Date anly: shell be-enfiied 1o avail the daciity of remota
eewaling Detare Snd duding e Al

4. ey person whi-acqures shares of (he Gompany and bacameas a Member of e Gompam' aller
the dispaich of the Walice and holds shares s on the Cus-0f Data, may ohtsn e lbgreid and
passaon fr namos e-viling By sending a s atb evoling @ resdlcom or may conlact on bal
fres number (22-d8RE7000, as provided by NSDOL. A perscn who (s not & Mamber &5 on lha
Cul-Off Dele shoukd traal the Malice of the AGM far mlormalion purposa only,

Mamibers who hawa cast Seir vole by remobs e<waling price to 1he Mesling may slse altend tha
Meeting elecironically but shall not be enified to vote agan

Registration of e-mail addresses:

The Mambers of the Compary holling shanes elther In physical [ demat fom and whe have nal
ragislered fupdated lbair a-mail addrasses with the Campamfihe BTA [ $e 0P: are requestad fa
sand e fellowing decumentsnformation via e-mal to Purvs Sharegaty Indla Prvate Limited, the
Ragister and Transfer Agant of tha Campany at supgortd@ pusvashare com or with the ralavant OPs,
i orger f0 regelenundzie helr g-mal padresses and 50 ookan user 10 and passwond b Gas! ek
vote theough remods esvoding ar a-wating at the AGM:

[

=  MName registanad in the records of the Company
= E-mall i and Mabile nurmber

= DPMD- Cllend 10, Clent Master Copy ar Copy of Corsolidaied Account Statement (For Sharas hald
in dermat).

= scarned copy ol the shase Gadilicats nont and back (Far Sharas bald in physcal)
= cefafiesbed scanned copy PAN and Aadher cands.

Ay perscn, who acquies shares ol the Company and becomss a Member of the Company after
dispatch of the Molice and hofding shares as of tha Cul-0f Dete, may obsain the fgn 1D and
passwoed in the manner as mendfoned i Mot MNe1d of the Motice ol AGM,

I case Members bave any quanas ralaling 1o e-ating they ara reguastsd b raler the Fraguanty
Aukod Duestons (FACKE) Yor Shanahoidars and e-eoling weer manual Sr Shanshildens avaisbla ol the
dowrioad saction ol we aeoling nedlgam ar call o 022 - 4885 7000 or sand a nequess bo NSDSEL
al gvaling Snsccom

The Hesulls deckaned aiangeilh the mpodt of e Sendtinizer shall be praced on e websie of the
Campany nitps:smplie-oroup comdenod php-and an the sabsite of NSDL immediataly afer tha
doclaration of resull by ¥ Chairnan or a persan authoetzed by him in wiiting. The nisuls shal also
be uploadad on tha webis2a ol the Slock Exchangs e warw.bsaindacom.

For Simplex Realty Limited

Dt 10° July, 2025

Placa: Mumbsai

CENTRAL OFFICE: CHANDER MUKHI,
NARIMAN POINT, MUMBAI - 400 021

SAM BRANCH:- STANDARD BUILDING, 2ND
FLOOR, DR. D. N. ROAD, FORT, MUMBAI-23

Heo d@ 3w g2
Hogo ds 3w 3

Central Bank of India
NOTICE FOR SALE OF IMMOVABLE PROPERTY

Date: 08.07.2025

To,

Meuse Garb Private Limited:-C- 25, Ground Floor, Shubdha CHS Sir Pochkhanwala Road, Worli, Mumbai, Maharashtra,
India, 400030

Mr.Uday Pratap Singh (Director/Guarantor):-M/S Meuse Garb Private Limited114, South City, Raibarelly Road, Lucknow
226025, Mo — 9369721085

Mr.Uday Pratap Singh (Director/Guarantor), M/S Meuse Garb Private Limited:-C- 25, Ground Floor, Shubdha CHS Sir
Pochkhanwala Road, Worli, Mumbai, Maharashtra, India, 400030

Mr.Uday Pratap Singh (Director/Guarantor), M/S Meuse Garb Private Limited:-CP 1, 1st Floor Uday Tower Vijayant Khand,
Gomti Nagar Lucknow, Uttar Pradesh, 226010

Kavya Amit Singh (Director/Guarantor), Meuse Garb Private Limited:- 25, Ground Floor, Shubdha CHS Sir Pochkhanwala
Road, Worli, Mumbai, Maharashtra, India, 400030

Kavya Amit Singh (Director/Guarantor),Meuse Garb Private Limited,Bunglow No.9 and 10, Neelkanth Woods, Near
Tikujiniwadi Manpada Ghodbunder Road ,Thane W ,Maharashtra ,400705

Kavya Amit Singh (Director/Guarantor), Meuse Garb Private Limited, Durgesh Residency F/3, Anandwalli Nashik,
Maharashtra 422013

Kavya Amit Singh (Director/Guarantor),Meuse Garb Private Limited:-Flat 404, Panju Mahal, Band Stand, Bandra West,
Bandra West, Mumbai, 400050

Madhav Jagdish Agrawal (Director/Guarantor),Meuse Garb Private Limited:- Blk 10 C, Handadevi Chs, 37 Mahant ,Road,
Vile Parle E Mumbai, Maharashtra, 400057

Madhav Jagdish Agrawal (Director/Guarantor),Meuse Garb Private Limited:-Meuse Garb Pvt. Ltd,, D-35, M.I.D.C., Ambad,
Nasik-422010

Madhav Jagdish Agrawal (Director/Guarantor),Meuse Garb Private Limited:-Shop No 1 Swapnil Apt ,Opp Ganpati Mandir,
Mahatmanagar Nashik, Maharashtra, 422007

Madhav Jagdish Agrawal (Director/Guarantor),Meuse Garb Private Limited:- Flat No 18 Rudraksh Appartment, Mahatma
Nagar Industrial Estate Nr Suyojit Lawns Nasik ,Maharashtra ,422007

Meuse Kara & Sugarcane Mafatlal Ltd., (Corporate Guarantor):-Office No24 Shubhadha Building,1st Floor Near Rto Office
Sir Pochkhanwala Road Worli,Mumbai, Maharashtra, 400030

Meuse Kara & Sugarcane Mafatlal Ltd., (Corporate Guarantor):- Registered Office 803, Dev Plaza, Opp. Andheri Fire
Station, S.V.Road, andheri (W), Mumbai -400058.

Ref:Loan a/c no. 3173193785 of M/s Meuse Garb Private Limited at our stressed Asset Management Branch.
Sub: Thirty days’ notice of sale of movable secured assets under rule 6(2) of the Security Interest (Enforcement) Rules, 2002.
Madam/Sir,

In continuation of our demand notice dated 28.03.2018 under section 13(2) of SARFAESI Act and our subsequent notice of
Possession dated 14.06.2018 both served upon you in the captioned account/s under section 13(4) of the said Act, physical
possession of the property has been taken on 04.04.2025 by authorized officer of our Bank. Now notice is hereby served upon
you under rule 6(2) of the Security Interest (Enforcement) Rules, 2002 that the secured assets in the captioned account which
are mentioned in the sale notice attached herewith, shall be sold on 29.08.2025 by way of e-auction by the under signed at the
place and time and on the terms and conditions as mentioned in the said sale notice, under Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 and the rules made thereunder. The said sale notice shall
form an integral part of this notice and all the contents of the attached sale notice shall be read as of mentioned in this notice.

E-Auction Sale Notice for Sale of Imnmovable Assets under the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002, read with proviso to Rule 8 (6) of the Security Interest (Enforcement)
Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described
immovable property mortgaged/ charged to the Secured Creditor, physical possession of which has been taken by the
Authorised Officer of Central Bank of India ( Secured Creditor) will be sold on “AS IS WHERE IS " and “AS IS WHAT IS ”
and “ WHATEVER THERE IS” basis on 29.08.2025 as mentioned below against the property for the recovery of amount Rs.
1640.68 Lakh as on 21.03.2018 plus interest and charges thereof due to the Secured Creditor, Central Bank of India from the
Borrowers and Guarantors - M/s. Meuse Garb Pvt. Ltd., Mr.Uday Pratap Singh (Director/Guarantor), Kavya Amit Singh
Director/Guarantor), Madhav Jagdish Agrawal (Director/Guarantor), Meuse Kara & Sugarcane Mafatlal Ltd., (Corporate
Guarantor) as mentioned below. To the best of knowledge and information of the Authorized officer, there are no encumbrances
on the property. However, the intending bidders should make their own independent enquiries regarding the encumbrances,
title of property/ies put on auction and claims/rights/dues affecting the property, prior to submitting their bid. The Reserve Price
and Earnest Money Deposit (EMD) is also mentioned below against each property.

Sr. Name of the Borrower/ Guarantors / Demand Details of the property Reserve
No. Mortgagors & Contact no. of Branch |Notice Date & price/ EMD/
Due Amount Bid increase
(Rs. In lac) (Rs. in lac)

1. |M/s. Meuse Garb Pvt. Ltd. 28.03.2018 |First Floor, Shop No.1,2,3,4,5,6,7,8,10, 400.00/
Mr.Uday Pratap Singh (Director/ Rs 1640.68 |11,12,13,14 (Total 13 Shops), Vijay 40.00/
Guarantor) Lakh as on |Tower, Plot No. CP-1, Vaastu Khand, 4.00
Kavya Amit Singh (Director/Guarantor) 21.03.2018 |Ward Chinhut, Near Tulip Apartment and

Madhav Jagdish Agrawal (Director/
Guarantor), Meuse Kara & Sugarcane
Mafatlal Ltd., (Corporate Guarantor)

B/O Stressed Asset Management Branch
Mr Gaurav Singh Chauhan

Mob No 7007019406

plus interest
and charges
thereof

Chinhut Crossing, Gomti Nagar, Lucknow,
Uttar Pradesh Name of mortgager — Mr
Uday Pratap Singh

Last date & time for deposit of Bid

E-Auction Date & time
amount

E-Auction |Date of Inspection & time

Srno 1 5th August 2025

12.00 PM to 4.00 PM

29th August 2025, 6.00PM 29th August,

10.00AM to 6.00PM

The auction will be conducted through the Bank’s approved service provider:
https://baanknet.com/ E-auction agency contact details are:

*PSB Alliance eBKray Helpdesk No. +918291220220 Email: support.baanknet@psballiance.com

For Any queries related to bidder registration and EMD payment/refund related queries:

Email: support.baanknet@psballiance.com Please contact the helpdesk officials during office hours on the working days
It is advisable for Bidders to complete the following formalities well in advance.

Step 1: Bidder/Purchaser registration: Bidder to register on e-Auction Platform https://baanknet.com/ using his
mobile number and email-id

Step 2: KYC verification: As a part of e-KYC the documents will be verified by the system.
Please note that Steps 1 & 2 should be completed by bidder well in advance.

Step3: EMD amount: The interested Bidders/Purchasers has to transfer the EMD amount using online mode (i.e. NEFT/
Transfer/UPI/Net Banking) in his Global EMD Wallet well in advance before/during the auction time. In case EMD amount is
not available in Global EMD Wallet, system will not allow to bid. The registration, verification of KYC documents and transfer
of EMD in wallet must be completed well in advance, before the auction time. Bidders may give offers either for one or for all
the properties. Only after having sufficient EMD in his Wallet, the interested bidder will be able to bid on the date of e-auction.
Bidder’s Global Wallet should have sufficient balance (>=EMD amount) at the time of bidding. In case of offers for more than
one property bidders will have to deposit EMD for each property. This may take some time as per banking process and hence
bidders, in their own interest, are advised to submit the pre-bid EMD amount well in advance to avoid any last minute problem

Please follow the guidelines available at https://baanknet.com/ for payment of EMD/bidding during auction process
Step 4: Bidding Process and Auction Results:
Interested Registered bidders can bid online on e-Auction Platform after completing Step 1, 2 and 3.

In case there is sole bidder for any property, the sole bidder will have to participate in the e—auction and will have to increase
his/her/its offer at least by the amount equal to the amount of bid increase amount as mentioned in the table above against the
property concerned failing which he will not be entitled to be declared successful bidder.

It shall be responsibility of the bidders to inspect and satisfy themselves about the asset and specification before submitting
their bid.

The authorized officer/Bank reserves the right to postpone/cancel or vary any of terms and conditions of the auction without
assigning any reason thereof.

The authorized officer is not bound to accept the highest offer and the authorized officer has absolute right to accept or reject
any or all offer (s) or adjourn/postpone/cancel the e-auction without assigning any reason thereof.

Bidding in the last moment should be avoided in the bidders own interest as neither the CENTRAL BANK OF INDIA nor
service provider will be responsible for any lapse/failure(Internet failure/power failure etc.). In order to ward-off such contingent
situation bidders are requested to make all necessary arrangements/alternatives such as power supply back up etc., so that
they are able to circumvent such situation and are able to participate in auction successfully.

To the best of knowledge and information of the Authorized Officer, there is no encumbrance on any property. However, the
intending bidders should make their own independent inquiries regarding the encumbrances; title of the property/ies, put
on auction and claims/rights/dues affecting the property, prior to submitting their bid. The E-Auction advertisement does not
constitute and will not be deemed to constitute any commitment or any representation of the

Bank. The property is being sold with all the existing and future encumbrances whether known or unknown to Bank. The
Authorized Officer/Secure Creditor shall not be responsible in any way for any third party claims/rights/dues.

Please follow the guidelines available at https://baanknet.in/ for payment of EMD/bidding during auction

*Please read the user manual available on the website carefully before commencing bidding process. Bank will not be
responsible for any complications arise during bidding process, if any.

It is important to note that the auction purchaser shall bear the Stamp duties, including those of sale certificate, registration
charges, all statutory dues payable to Government/any authority, Taxes, GST and other charges both existing and future
relating to properties over and above bid amount.

For detailed terms and conditions of the sale, please refer to the link provided on our Banks
Website www.centralbankofindia.co.in
This notice shall be treated as statutory 30 days sale notice under rule 8(6) of the SARFAESI act 2002.

Authorized Officer,

Central Bank of India

E-MAIL ID: agmifb3873@centralbank.co.in,
arwmmzo@centralbank.co.in

Website of E-auction agency

Place: Mumbai
Date:- 09.07.2025
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